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IN THE INCOME TAX APPELLATE TRIBUNAL
“SMC” BENCH, MUMBAI
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BEFORE HON’BLE SHRI VIKAS AWASTHY, JM AND

HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
(Hearing through Video Conferencing Mode)

SDHIUIT ./ 1.T.A. No.5875/Mum/2019
(ﬁ%ﬁTUTa"Sf/Assessment Year: 2014-15)

M/s. Electrofocus Electricals Pvt. Ltd.
504, Deepak Residency

Lajpatrai Road, Vile Parle(W)
Mumbai-400 056

dTH/
Vs.

Income tax Officer-9(2)(4)
Aaykar Bhavan, 6™ Floor
M.K. Road

Mumbai-400 020

(3fdtar a?f/AppeIIant)

TUTACRAT. /SIS HRE,/ PAN/GIR No. AACCE-0551-D

oradt/ Respondent)

dtamiieiamy Appellant by

Assessee’s Letter dated 24/03/2021

1;I?E{%W@:h?ﬁ/Respondent by Shri Sanjay J. Sethi-Ld. DR
JAdTsHIdRG/Date of Hearing 10/06/2021
W/Dme of Pronouncement 10/06/2021
3MGM/ORDER

Manoj Kumar Aggarwal (Accountant Member): -

1. The registry placed on record assessee’s letter dated 24/03/2021
wherein it has been submitted that the assessee has already opted for
settlement of dispute for the year under Direct Tax Vivad Se Vishwas
2020 and therefore,

Scheme (VVS Scheme),

withdrawal of the appeal. The same was not objected to by Ld. DR.

the assessee seeks



2. In view of foregoing, the assessee’s appeal stand dismissed as
withdrawn with a liberty to assessee to seek restoration of the appeal, in
case the declaration filed under the scheme is not accepted, for whatever
reasons.

3. The appeal stands dismissed as withdrawn.

Order pronounced on 10™ June, 2021.
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